BEFORE THE NATIONAL GREEN TRIBUNAL, (SZ), SITTING AT

CHENNAI

Original Application No.138 of 2022(SZ)

BETWEEN

S. Baghya Lakshmi,
W /o. Mr.S.Ramachandran, 5/63, Muthugoundanur Village,
Kinathukadavu Taluk, Coimbatore — 642 109

9884422695, taaurs@gmail.com

The Director,
Department of Environment., State of Tamilnadu,
No.1, Jeenis Road, Panagal Building,

Ground Floor, Saidapet,

Chennai — 600015
And 9 Others

V/S

LIST OF DOCUMENTS FILED BY THE 9tt RESPONDENT

SL.No. | Date Description of Documents Page No
1. 01.11.2020 Representaitriidnwtaﬁebt Collector from the 10t
Respondent l
2. | 23.03.2021 | Notice from RDO, Kinathukadavu to the Dist
‘ Collector, Coimbatore 2
&, 3. 16.05.2022 | Consent for Operé;tion given by Tamil Nadu
Pollution Control Board to the 9t Respondent | é
-
4. 02.06.2022 | Order of Approval issued by the Asst. Director of
Mines and Minerals 3 2
S. 08.12.2022 | No objection letter given by the Muthumalai
‘ Narpani Trust to the 10t Respondent S‘ 2=
r 6. | 27.12.2022 | VAO Certificate with Chitta and Adangal
=
7. 09.01.2023 | Joint Action Letter from the President, Sokkanur
1 Panchayat along with Letter of consent from
{ Kinathukadavu Villagers é (
1
8. 02.02.2023 | Letter from department of agriculture and farmers

1o
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Dated at Chennai this® day of Jan, 2023
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Counsel f&‘ Respondent
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Tuododst Copey @

Date : 01.11.2020
From
A. Kalimuthu Rajan
S/o0.Ayyasamy Gounder,
No.2/16, Muthu Goundanoor Village,
Kinathukadavu Taluk,
Coimbatore - 642 109.

To

The Respectful Sub Collector,
Pollachi Taluk,
Coimbatore District.

Respectful Sir,

[ am raising in the above address. I have got my own
punjai land at Chokkanur Village S.No.444/1Pt. That land
is not suitable for cultivation and Rocky surface in found
more, and as to maintain my dependable family and for own
livelihood, I request you sir, to permit me to have stone
quarry in that place. I declare that, around that place of S00
mtrs there is no residence, ancient monuments, High
tension electric line or low tension electric line and any
water resources. Hence I humbly request you sir, to permit

to do stone quarry is that land.
Thanking you,
Yours faithfully,
Sd/-

(A.Kallimuthu Rajan)
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From To

Tmt.L.Sridevi The District Collector,
Revenue Tahsilda) District Collectorate,
Kinathukadavu Coimbatore

R.C.N0.252/2021/B1 - dated 23.03.2021
Sir,

Sub : Mines and minerals — to cut and remove ordinary
stones and gravel earth mud, Coimbatore District —
Kinathukadavu Taluk, Chokkanur Village -
S.No.444 /1Pt of land, total extent 4.60 5.Hect. of
patta land in the extent of 2.42.0 Hect of land
alone, M/s.Pollachi Granites Company as to cut
and remove ordinary stones and gravel earth and
requested for quarry licence applied for - complaint
made report submitted - Reg.

Ref : 1. V.Manikumar S/o.R.Velliangiri, Muthu Malai
Audavur Koil Thottam - Ballarpathi Post, Petition
dated 06.02.2021.

2. Mr.Rajan including 7 person abjection petition
dated 18.1.2021, 19.02.2021, 23.02.2021.

3. The District Collector letter in R.C.No0.198 /Minerals
/2021 dated 16.02.2021, received in this office on

24.02.2021.

4. Chokkanur Panchayat Board president letter dated
23.02.2021.

5. Chokkanur Village administrative officer report

dated 26.02.2021.

Coimbatore District, Kinathukadavu Taluk, Chokkanur Village,

S.N0.441/1 of land out of the total extent of 4.60.5 Hect of land in



2.42.0 Hect, the M/s.Pollachi Granites Company sought license for
cutting and removing of ordinary stones and gravel earth for 10 years
and regarding in reference 1 and 2 seem complaint are received and
report is called for from the District Collector through the letter 3 cited

above, I am submitting my report as bellows:-

2. In the reference 1 cited abjection petition of Mr.Manikumar, at
Muthu Goundanoor, Chokkanur Village in S.No.444/1, in the land
belonging to one Kalimuthu Rajan, they are trying to cut the rock by
blasting and to remove and take away and very near to that rockey
area, their residences are situated in all the three sides and in the
petitioners, very near by and his house electric connection No.662 is
situated in the western side of him residence and the whole of the
petitioners lands or planted with coconut trees and all those trees are
around that rock alone, and around that rock are situated with deep
bore wells and wells and in the western side of that rock, there is
stream (in S.No.626) and in that the government have constructed a
south side of the rode also, there are steams, (S.N0.427) and in the
east side are also there are steams, and in S.No.442 also situated with
water streams, there are used to irrigate the cultivate area and if that
rock is blasted it will affect the checke dam and streams and were are
depending on these coconuts above and cultivating, and further in
S.N0.428 of land there is a Sericulture form belonging to

Bakkiyalakshmi and the certificate for that also enclosed and if go 10



>

feet deep in the rock there is chances for sprink water in side of if they
pump out the water, there it will affect the water resources like and
our deep bore wells, check dam, streams and wells and the flow of
water will be reduced certainly and our coconut trees also face storage
of water and dry and due to this we and our future generation will get
affected (and at that place up to thai month, the water sprink will be
coming out) and Muthumalai Murugen temple is also nearby and
informed and requested the officers to inspect the rode directly and

requested not to issue permission.

3. In continuation received the objection petition given by
Mr.Rajan dated 18.01.2021 stated that recently in their village, one
Mr.Kallimuthu Rajan, belonging rock is to blast and cut and remove
they are trying and to that rock, nearby, residence houses are situated
and long time coconut trees are found nearby and near that rock, the
government formed seepage pound to nearby in S.No.626 and in the
south side of the rock, there are water streams and since there is a
seepage pound, it is very useful to the lands all round for irrigation,
and due to that the well also charged with water and both sides are
situated with streams and odai, and when blasting operation is done,
it will hardly affect the seepage pond and streams (The above streams
is in S.N0.427) and there are sericulture forms operating already and
the public used to go to the temple during day and night for

worshipping the temple and in the around lands, the cattle growth is



more and due to that the growth of cattle will also be affected, and
there is no protection for that and there are chances for the death of
cattle and informed to interfere directly and not to give licence to cut

and blast the rock.

4. In contionuation of this Mr.Rajan included 7 persons petition
dated 19.02.2021 stated that, at Muthu Goundanoor, Chokkanur
Village S.No.444/1 land, M/s.Pollachi Granite, Mr.Kallimuthu Raja
and Kisore Kumar, take the land on lease and trying to blast the
rocks, cut and take away and to erect and Crusher and all the three
side their farm houses, residence are situated and on the south side
Manickumar house electric connection No0.448 and Ramachandran
house electric connection No0.662 and in the west side residence
electric connection No0.389 situated and the lease holders names are
known only new and since the land belongs to Kallimuthu Rajan and
Kishor Kumar, we have given objection letter twice and we have
enclosed the letter copies, and all of our cultivation lands are planted
with coconut trees and all are situated around that rock alone, and
also the deep bore wells and wells are situated and on the west side of
the road, streams are situated and one seepage pond has been
constructed and water is store in it and in S.No0.626, the Government
have constructed check dam and in it also water is stored and all will
be affected due to the rock blasting and due to this for about 10,000

coconut trees will be affected around the rock, and we are all



cultivating only depending on these coconut trees, and nearby in
S.No0.428 there is a Sericulture form belonging to Bakkiyalakshmi is
situated and we have enclosed the certificate for that also and if go 10
feet deep in the rode there is chances for sprink water in side of if they
pump out the water, there it will affect the water resources like and
our deep bore wells, check dam, streams and wells and the flow of
water will be reduced certainly and our coconut trees also face storage
of water and dry and due to their we and our future generation will get
affected (and at that place up to thai month, the water sprink will be
coming out and Muthumalai Murugen temple, hutes with in 150 mtr.
is also nearby and informed and requested the officers to inspect the
rode directly and requested not to issue permission and enclosed

include chitta included documents.

5. Further, regarding the above subject, the letter received from
the President, Panchayat Board of Chokkanur, stated that at
Muthugoundanoor Village in S.No.444/1 road M/s.Pollachi Granite
Company, Mr.Kalimuthu Rajan and his son Kishore Kumar obtained
lease for 10 years under agreement and in 2.42.0 Hect of land to erect
crusher in 3 aces and to do stone quarry, they have appeared before
you for license and for this, the objection informed by Rajan,
Manickumar, Ramachandran, Bakiyalakshmi, Narayanasamy,
Devaraj and Balasubramaniam, in the capacity of Panchayat Board

President, the individuals have given objection petition and regarding



this item, went in person and inspected the site, by not affecting the

residence area and coconut trees, they have given sufficient interval

and have applied properly and the check dam is beyond 500 mtr is
defunct and these persons have expressed their objection by personal
like and dislike and the Panchayat is not having sufficient income,
and if this company is given license, this village panchayat will be

benefited with income and informed and submitted his report.

6. Regarding the above subject, the report received from the village
administration office at Chokkanur Village, Patta No.1617, submitted
S.No.444/1 extent 4.60.5 Hect. of land, according to documents
belongs to this Kalimuthu Rajan, S/o.Ayyasamy Solely, the petitioner,
have expressed their objection to errect crushes and to have stone
quarry in the above survey Nos. and in the south of the above
S.No.land in S.No.427 Government Poramboke there is a streams,
and in west of Government promotable land in S.No.626, and after
leaving a gap of 15 mtr from the above government S.Nos.427, 626 at
S.No.444/1 land the stone quarry license is requested for and applied,
and in S.No.444/1 land and regarding the request for lease and
applied for, at January first week Al notice is published and from the
objecting person Mr.Rajan, S/o. Ramachandran and regarding the
application is stone quarry in S.No.444/1, I was informed in person
and he told that there is no objection until he gets issue and not

signed in the A1l notice and after the Al notice of one half months, he

(%)



has given his objection letter and the petitioners, objecting
S.No.444/1 nearby Government poramboke streams, only during
heavy rains, the water will flow into the cultivation land and go
through the streams and the water will follow in the streams only
during raining seasons and will not flow throughout the year and the
check dam in defunct and the check dam is to be demolished and
removed and for that resolutions was passed on the last 13.03.2020
by the Chokkanur panchayat Board and hence the water storage in
the streams only in the rainly season will not be usual for irrigation
and by leaving a gap 15 metr from the streams, application is made
for stone quarry and all the three petitions belong to one and the same
family and the petitioners have objected with like and unlike of their

own.

Hence in the above fact, in the reference 1 and 2 objection
petitions, informed check dam, is situated beyond 500 mtr. of the
rocky land for which license applied for, is stated by the president,
Panchayat board in his letter and in reference 4 cited received letter
from the president of panchayat board and on basis of the reference, 6
cited village Administrative Officer report and the objection petition
received in reference 1 and 2 can be rejected and the above Company
applied for the license of S.No.444/1, in the south of it the
Government Poramboke land S.No0.427 streams and in the west in

S.No0.626 streams, by giving sufficient protection space under Tamil



Nadu minor mines and mineral Rules 1959 and subject to the
conditions, I hereby recommended that the lease license can be

granted.

Yours faithfully,
Sd/-
Encl. connected documents
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CONSENT ORDER NO. 2205145226700 DATED: 16/05/2022.

PROCEEDINGS N.).F.3744CBS/RS/DEE/TNPCB/CBS/W/2022 DATED: 16/05/2022

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE - DIRECT -M/s. POLLACHI
GRANITES [ROUGH-STONE AND GRAVEL QUARRY], S.F.No. 444/1 (Pt)., SOKKANUR
villageKinathukadavu Taluk and Coimbatore District - Consent for the operation of the plant and
discharge of sewage.and/or trade effluent under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. Unit’s OCMMS application No. 45226700 for CTO-Direct, Dated: 03.05.2022.
2. TR No: F.3744CBS/RS/AE/CBS/2022 dated 13/05/2022.
3. Minutes of the 243rd DLCCC meeting held on 13.05.2022 (Item No: 243-08).

CONSENT TO OPERATE is hereby granted under.Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Partner,
M/s . POLLACHI GRANITES [ROUGH STONE AND GRAVEL QUARRY]
S.F No.444/1 (Pv).,
SOKKANUR Village,
Kinathukadavu Taluk,
Coimbatore District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

his is subject to the provisions of the Act, the rules and the ordcrs made there under and the terms and conditions incorporated
uide. he Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 17, 2027

CHANDRASEKARAN/\ el gnas by cranoseranan

Date: 20220518 2001 54 +0%
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH

To

The Partner,

M/s. POLLACHI GRANIT S [ROUGH :,TONE AND GRAVEL QUARRY],
No.24/1" Alagappa Layout, Venkatesa Colony, Pollachi, ‘

Pin: 642001 o
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Copy to:

1.The Commissioner, KINATHUKADAVU-Panchayat Union, Kinathukadavu Taluk, Coimbatore District .
2. Copy submitted to the Member Sccretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information,

3. Copy submitted to the JCEE-Munitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information.
4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its.quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SI. Description Quantity Unit
0. .

Product Details _ —
1._| Rough Stone (Quarrying Area 2.42.0 Hectares) | 352210 | Cu.m/Five Years
2. | Gravel (Quarrying Area 2.42:0 Hectares) 30618 ' Cu.m/Five Years

This consent to operate is v:lid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage. irade effluent. Any change in the outlets and the quanitity has to be
“brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet - Maximum'daily discharge |Point of disposal
~_|inKLD

Effluent Type : Sewage
1. | Sewage 0.55 On.Industrys own land
| Effluent Type : Trade Effluent ‘

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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SL.

- Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
01 “
1. |pH 55to
9
2. |Temperature oC -
3. |Particle size of Suspend: | |- -
solids
4. . |Total Suspended Solids my/l 30 -
5. |Total Dissolved solids mg/l -
(inorganic) _
Oil & Greasc mg/l -
Bic chemical Oxygen mg/l 20
Demand (3 days.at 270C)
8. |Chemical Oxy;.en Demand |mg/I -
9. |Chloride (as Cl) mg/(l -
10. |Sulphates (as SO4) mg/l -
11. |Total Residual Chlorine myy/l -
“l 12. |Ammonical Nitrogen (as;N) |mg/l -
13. g())tal Kjeldahl Nitrogen (as |{mg/I -
14. |Free Ammonia (as NH3) mg/l. -
15. |Arsenic (as As) mg/l -
'16. |Mercury (as Hg) mg/l -
17. |Lead (as Pb) mg/l. -
18. |Cadmium(as Cd) mg/l -
19. [Hexavalent Chy 'mium (as  |mg/l -
Cr+0) :
| 20. |Total (,ln omium (as Cr) mg/l -
21. |Copper (as Cu) mg/l -
22. |Zinc (as Zn) mg/l -
23. |[Selenium (as Se) mg/l -
24, |Nickel (as Ni) mg/l -
25. |Boron (as B) mg/l -
.| 26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/l -
| 28. Cyanide (as CN) v mg/l -
29. |Fluoride (as F) mg/l -
30. |Dissolved Phosphates(as P) [mg/l -
31. |Sulphide (as S) mg/l -
32. |Pesticides mg/l
33. [Phenolic Compounds (as mg/l - "
C6H50H)
34, |Radioactive matrials a) micro -
Alpha emitters curie/ml
35. |Radioactive material \ b) micro -
Beta emitters curie/ml
36. |Fecal Coliform - M]"N/ 100ml |-

4.  All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero 11qu1d
discharge of effluent as applicable.
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I

The occupier shall maintain thé Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection foi each of the purposes mentioned below. for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act. ’

a. Industrial Cooling, Spraying in mine pits or boiler ‘feed.

b. Domestic purpose.

c. Process.

lle occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
tor measuring the quantity of effluent generated and freated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess

cffluent quantit and the same shall be furnished for verification of the Board officials during
Imspection,

"The occupier shall at his own cost get the samples of effluent/surface water/grouxid water collected in

¢

and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset co (dition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in'Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition. ‘

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time-without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

I1_”Ihe occupier shall develop adequate width of green belt at- the rate of 400 numbers of trees per
ectare. - :

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
Into storm water drain at any point of time. ’

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /

treated effluent on land or into any water bodies cither inside or outside the premises at any point of
time.

“1i) The occupier shall vperate and 1aintain the Zero liquid discharge treatment components

comprising of Primary, Sccondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises. e a

1ii) The occupier shall operate and maintuin the reject man agement system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. _

iv) In case of failuré to achieve zero discharge of efflpents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chiéf
Environmental Enginéer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details.of such upset-condition.
v) The ocoupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Special / lditional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bic Diversity Authority if the unil is using any Biological resources or kuow ledge
associated th-reto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

20
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1. The unit shall comply ull the conditions prescribed in the Environmental Clearance issued by the
?‘8510‘6;65,031, Chennai - 32 vide Letter No. SEIAA-TN / F. No:8865/EC No: 5017 / 2021, Dated:
2. The unit shall obtain the Mining Lease Agreement executed by District Collector, Coimbatore

“before commissioning of the quarry and shall comply all the conditions imposed in the same without
any deviation.
3. The wr t shall treat and dispose the sewage generated from the unit through Leach Pit arrangement
as reported. L .
4. The unit shall ensure that no trade effluent is generated at any stage of its manufacturing process.
5. The unit’s »peration/activity for the mining shall not disturb the nearby agricultural land if any at
any circumstances. e

6. The unit shall take necessary precautibnary measures to prevent any adverse impact on the nearby
habitation. - ,
7. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of noification, failing which this order will be withdrawn without any
« notice and further ac 'ion will'be initiated against the unit as per law.

ooy LT,
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH



[99)

11

12.

13.

14.

15.

19.

" effluent,
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. The solid waste such as sweepings, w‘astége, packa

.. bottom of tle solar pai is at least 1 m above the Ground level (if applicable).
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of‘renewal of
ent at least 60 days before the date of expiry of this Consent Order along with all the required
particulats ensuring that there is 1

10 change in Production quantity and change in sewage/Trade

This Consent is issued by the Board in considerati

change or alteration or deviation made in actual practice from the ‘partigulars furnished in the
application will also be ground for review/variation/revocation of the Consent'Order under Section 27
of the Act and t make such variation as deemed fit for the purpose of the Act. '
The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

on of the particulars given in the application. Any

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of ‘ollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the (inspecting officer shall
reéﬁlord the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensur

; reatr ¢ continuous operation of all pollution control
€quipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time. :

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the E'LP site. .

S A ( g€, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.
The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection sysiem only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupic - shall - as ire that solar Evaporatio pans shall be constructed in such a way that the

The occupier shall furnish the following returns in the prescribed formats to the concerned District »
office regularly.

a) Monthly water consumption returns of each of the
or before 5th of every month.

b) Yearly return on Hazardous wa'tes generated and accumulated for the period from 1st April to 31st

purposes with water meter readings in Form-I on

. March in Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liabili.ty’ Insurance Act, 1991 to
provide immediate celief in the event of any hazard to human beings, other living creatures/plants and
properties while handling anc storage of hazardous substances.

The issuance of this consent doc s not authorize or approve the construction of any physical structures
or facilities or the un

ndertaking of any work in any natural watercourse or in Government Poromboke
lands. -

The issuance of this Conseciit does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into.stream or well or air
as a result of such discharge, water or air is'being polluted. '

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any 05‘ such conditions and thereupon the applicant shall be bound to comply with the conditions as so
. varied, 2

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
“relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupicr shall display this consent order granted to him in a prominerit place for perusal of the
inspecting Officers of this Board.

- CHANDRASEKARAN G2 2o Tanterasy ™

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH
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Category of the Industry : 7/_ |
o
CONSENT ORDER NO. 2265245226700 DATED: 16/05/2022.

PROCEEDINGS NO.F.3744CBS/RS/DEE/TNPCB/CBS/A/2022 DATED: 16/05/2022

SUB: Tamil Nadu Pollution Control Board ~CONS iNT TO OPERATE -DIRECT -M/s. POLLACHI
GRANITES [ROUGH STONE AND GRAVEL QUARRY], S.F.No. 444/1 (Pt)., SOKKANUR
villageKinathukadavu Taluk and C imbatore District - Consent for operation of the plant and
discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
as amended in 1987 (Ccntral Act 14 of 1981) ~Issued- Reg.

Ref: 1. Unit’s OCMMS application No. 45226700 for CTO-Direct, Dated: 03.05.2022.
2. IR No: F.3744CBS/RS/AE/CBS/2022 dated 13/05/2022. ’
3. Minutes of the 243rd DLCCC meeting held on 13.05.2022 (Item No: 243-08).

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The I"artner,
M's POLLACHI GRANITES [ROUGH STONE AND GRAVEL QUARRY]
S.F No.444/1 (P1)., -
SOKKANUR Village,
Kinathu.kadavuv Taluk,
Coimbatore Dist ict.

Authorizing the occupier to operate the industrial pant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from th  stacks/chimneys.
This, is subjec to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General copditions stipulated in the ( onsent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ¢ ding March 17, 2027

CHANDRASEKARAN, 2wt sgad iz rcnasiaasan

District Environmental Englneer,
Tamil Nadu Pollution Control Board
CUOIMBATORE SOUTH

To

I'he Partner, .

M/e POLLACHI GRANITES [ROUGH STONE AND GRAVEL QUARRY ),
No.24/1, Alagapps Layout, Venkatesa Colony, Pollachi,

Pin: 642001

Cu;  to:
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1.The Commissioner, KINATHUKADAVU-Panchayat Union, Kinathukadavu Taluk, Coimbatore District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information

4. File
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SPECIAL CONDITIONS

I This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has'to be brought to the

notice of the Board and fresh consent has to be obtained.

l . . ]
Description Quantity Unit
Product Details
1. | Rough Stone (Quarrying Area 2.42.0 Hectares) | 352210 Cu.m/Five Years
2. | Gravel (Quarrying Ar: a 2.42.0 Hectares) 30618 Cu.m/Five Years

This consent to operate is valid for »perating the facility with the below mentioned emission/noise

sources along with the control ineasures and/or stack. Any change in the emission source/control
measures/change in stack beight has to be brought to the notice of the Board and fresh .

consent/Amendment h:« to be obtained.

I |Point source emission with stack :
Stack | Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
- e Level in m
Il [Fugitive/Noise emission P
Sl Fugitive or Noise Emission | Type of emission Control
No. |sources | measures
1. | Drilling and Blasting Area Fugitive Wet Drilling
and water
Spray for
Dust
N - Suppression
2. | Quarrying area Fugitive Water
sprinkler
N - system
3. | Vehicle Movement Path Fugitive Water
: sprinkler
- Jﬁ o system

3(a).  The emission sliall not contain constituents in excess of the tolerance limits.as

aid down hereunder :

El._ Parameter

'Stacks

I Unit ’ Tolerance limits

Annexure enclosed if applicable. -

3.(b)  The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance *

limits prescribed below.




Sl. | Pollutant Time Weighted |Unit Tolerance Limits

No. Average Industrial, Ecologically
Residential, - Sensitive Area
Rural and other |(notified by .
area Central Govt.)
1. |Sulphur Dioxide | Annual microgram/m3 50 _ 20
(S02) 24 hours - microgram/m3 80 80
2. |Nitrogen Dioxide |Annual microgram/m3 40 . 30
(NO2) 24 hours microgram/m3 80 80
3. |Particulate Matter | Annual -~ microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or .
© PM10
4,  |Particulate Matter | Annual microgram/m3 40 ‘ 40
(Size Les than |24 hours microgram/in3 60 60
2.5 micrc M) or
' PM2.5 .
.|5. |Ozone (03) Annual 8 Hours 100 100
_ 24 hours -1 Hour 180 180
Sl [Pollutant Time Weighted |Unit Tolerance Limits
o Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead(Pb) - |Annuul . microgram/m3 0.5 0.5
24 hours microgram/m3 _ 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 , 04 04
8. |Ammonia (/H3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
.19. |Benzene (C6H6) |Annual microgram/m3 5 ' 5
10. |Benzo(O Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only | .
~ |11. |Arsenic (As) ! Annual nanogram/m3 06 ' 06
12.  |Nickel (Ni) - |Annual ‘nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time
ResidentialArea -~ . =~ 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in S1. No.3 above. '

5. The occ. ier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working conditicn which shall be furnished for verification of the Board officials during inspection.

7. The occupier shail at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
_ as prescribed. '




Any upse: condition in any of the plants of the factory which is likely to result in increased emissions
and .result in _wolatnpn of tl:xe standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condit on.

"The occupier shall alwa ‘s comply and carryout the order/directions issued by the Board in this

Consent Order and trom time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Partlcu.late matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
olhgarwxsp the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

I. The uii.t shall comply all the - onditions prescribed in the Environmental Clearance issued by the
SEIAA, TN, Chennai - 32 vide Letter No. SEIAA-TN / F. No.8865/EC No: 5017 / 2021, Dated:

»18.03.2022.

2. The unit shall obtain the Mining Lease Agreement executed by District Collector, Coimbatore
before commissioning of the quarry and shall comply all the conditions imposed in the same without
any deviation. '

3. The unit shall operate and maintain the APC measures in the form of portable water sprinklers

effectively and continuously so as to satisfy the NAAQ / Emission standards prescribed by the Board.

.4. The unit shall adhere to the ANL standards as prescribed by the Board.

5. The unit shall continue to develop more green belt with trees having thick canopy cover in the unit’s
premises.

0. The unit’s operation/activity for the mining shall not disturb the nearby agricultural land if any at
any circumstances.

7. The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation.

8. The unit shall not use ‘Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises as per the G.O. (Ms) No. 84, E&F Department, dated 25.6.2018 as amended. Instead unit
shall encourage use of eco-friendly alternative such as banana leaf, areca nut palm plate, stainless
steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

9. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within on¢ month from the date of notification, failing which this order will be withdrawn without any
notice and further action will be initiated against the unit as per law.

(

CHANDRASEKARANARIz mstersvonstiann

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH
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14.

15.

17.

18.

TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall mak. an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent.Order along with all the required
particulars ensuring that there i; no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any

“change or alteration or deviation made in actual practice fromthe particulars furnished, in the
application will also be gr und for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continu.: in force until revoked under Section 21 of the Act.

After the issue of this order, all the: ‘Consent to Operate’ orders issued previously under Air
.(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Tnspection Register in the factory so that the inspecting officer shall

record the details of the obses vations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide « I facilities to the Board officials for collection of samples in and around
the factory at any time. ‘

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site. '

The liquid ¢'fluent : is ng out of the operation ¢ the air pollution control equipment shall also be
treated in a manner aud .0 the satisfaction of stand.rds prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

.. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time. i

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
- properties while handling and storage of hazardous substances.

* The issuance of thi: consent does not authorize or approve the construction of any physical structures

or facilities or the undertakin - of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal i thts nor any infringement of Central, State laws or regulation.

The occupier shall forth vith keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to dny techno!ogical improvements or otherwise the Board is of opinion that all or any of the- 2
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied. :
In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

. relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19.

The occupier shall display this onsent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

CHANDRASEKARAU e oyoely et
District Environmental Engineer,
Tamil Nadu Pollutjon Control Board,
COIMBATORE SQUTH
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers.of this Board. ‘

CHANDRASEKARAN S pmistoserms
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH
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Proceedings of the Assistant Director of Geology and mining
department of Coimbatore District.

President : Mr.S.Ramesh Kumar, M.Sc.,

R.C.No.1727 /Mining/2020 Dated 02.06.2022
Sub : Mining and quarries - Coimbatore District -
Kinathakadavu Taluk - Chokkanur Village,

S.No.444/1 pt. 2.42.0 Hect. of land of patta land as
to cut and take ordinary stones and gravell earth,
M/s.Pollachi Granite, company applied for and
issuing quarry lease license and order passed — Reg.

Ref :1. M/s.Pollachi Granites, 24/1, Alagappa Layout
Venkatesa colony, Pollachy, Coimbatore District
application dated 28.12.2020.

2. This office, the same number letter dated
30.12.2020.

3. The Sub-Collector, Pollachi letter R.C.N0.3365/
2020/A2 dated 15.02.2021.

4. The Assistant Director of Geology and mining
department Coimbatore inspection dated
30.06.2021.

S. The Assistant Director of Geology and mining
department letter the same wunder dated
05.07.2021.

6. M/s. Pollachi granite company letter dated
12.07.2021.

7. This office the same numbered Iletter dated
13.07.2021.

8. Member secretary state environment affecting
assessing authority - SEIAA-
TN/F.No.8665/E.C.N0.5017 /2021, dated

18.03.2022.



9. This Office letter same number dated 26.05.2022.

10. M/s.Pollachi granites company letter dated
26.05.2022.

11. Director of Geology and mining department letter
No.1870/MM-1/2020 dated 10.8.2020.

Order :

M/s.Pollachi Granites Company functioning at No.24/1,
Alagappa Layout, Venkatesa Colony, Pollachi, Coimbatore District,
have applied for lease license to cut and take ordinary stones
and gravel earth from S.No.444/1, east 2.42.0 Hect of land at
Chokkanur Village, Kinathukadavu, Coimbatore District, in

reference 1 cited above.

Regarding the above applications, in reference 2 cited this
office letter, requested the sub —collector, Pollachi to inspect the
site and send report and on that basis, it was inspected and the

following report is sent in reference 3 above as bellow :-

Coimbatore District, Kinathakadavu Taluk, Chokkanur,
Patta No0.1617 comprised in S.No.444/1, land of total extent
4.60.5 Hec. Land, according to the documents belongs to
Mr.Kallimuthu Rajan absolutely and regarding the lease license
issue application, is there any objection, Al notice was served

by the Village Administrative Office On 06.01.2021 published at



(+2)

Chokkanur Village and regarding issue of lease license to the

above company no objection is received till date and ;

From the subject land, at 300 mtr., circumference there is
no housing sites, residence, all Village natham and from the
subject land at 300 mtrs circumference, there is no any
National High Ways and in the subject land law tension electric
wire is passing and within 50 mtrs., circumference streams are
going and within 300 there is no temple, mosque, church and
ancient monuments and in the subject land 100 young coconut
trees and about 150 yielding coconut trees are exiting and

informed and ;

Coimbatore District, Kinathukadavu Taluk, Chokkanur
S.No.444/1, land and total extent 4.60.5 hect and out of that in
2.42.0 hect of land, for the M/s.Pollachi Granites Company, in
the subject land passing low tension electric wires and for that
subject land 50 mtr circumference for the vari poramboke
should leave a safety interval and with the condition
recommended that lease licence can be issued to cut and take

out ordinary stones and gravel earth.

In reference 4 cited Assistant Geologist the geology and
mining department, Coimbatore has inspector of place and the

following report is submitted. The license sought S.No.444/1 in



patta No.16/7 is filed in the Village accounts in the name of
Mr.Kallimuthu Rajan, son of Mr.Ayyasamy as a single patta and
from the date of the Assistant Director issuing license, for ten
years, as a cut and take ordinary stones, grain consent to
M/s.Pollachi Granite Company and hence the applicant is

qualified for receiving quarry license and ;

The license sought place is a new place where license is
not so far grated and in that area, in the surface the rocky
sediments are seem, and upto 2 me are found earth and
decayed rocks and below that are found charnagite clarification
ordinary stones which cannot be polished, as ordinary rocks
and out of this rocks can be produced stone mattel (jelly)
construction stones, chakkai stones and can be used for
building and road works and in the license sought land, the low
tension electric wire is passing and in the permission sought
land in the north area, the patta holder cow shed is situated,
and the low tension electric lines and cow shed, the license
applicant promised to change and assured by the license
applicant and in the south and west portion of the license and
sought land, there is vari poramboke and in the north side
situated license sought S.No0.445 is government poramboke land
and the above stream and for the government poramboke lands,

sufficient interval must be given and quarry works are to be



started and apart from these all, around the license sought
place upto 50 mtr circumference, there is no statics forms of

any and informed, and

For M/s.Pollachi Granite Company functioning at
No.24/1, Alagappa Layout, Venkatesa Colony, Pollachi,
Coimbatore District, at Coimbatore District, Kinathukdavu
Taluk, Chokkanur Village S.No.444 /1 Pt., extent 2.42.0. Hect of
patta land, for 5 years to cut and take ordinary stones U/s.
19(1) and 20 of Tamil Nadu Minor Minerals concessions Rules
1959, and under rule 41 and 42 of mining scheme and state
environmental assessment authority is obtain the permission
and after submitting the above report, with some conditions,

the lease license can be issued, is reported by him.

On the basis of the above sub - collector, Pollachi and
Assistant geologist of geology and mining department
recommendations for M/s.Pollachi Granites Company
functioning at No.24/1, Alagappa Layout, Venkatesa Colony,
Coimbatore District at Coimbatore District, Kinathakadavu
Taluk, Chokkanur Village is S.No.444/1 Pt. extent 2.42.0 hect
of patta land under rule 19(1) and 20 of Tamil Nadu minor
mineral concession rules from the date of execution of
agreement for five (5) years to cut and take ordinary stones and

gravel earth with some conditions, instructed in the letter in



reference 5 cited to submit no objection certificate of

environmental department.

As in reference 6 above on the basis of mining scheme is
submitted, in reference 7 cited this office letter the mining

scheme is sanctioned.

By the member secretary if environmental assessment
commissioner in reference 8 cited, for issuing mining lease for
ordinary stone and gravel earth, the news of obtaining no
objection certificate is to be delivered in the local news paper

and with other conditions, the certificate is issued.

This office letter cited in reference 9 above, the security
deposit for Rs.10,000/- area tax Rs.2000/- stamp paper for

Rs.2,18,500/- and also asked to submit draft lease agreement.

In reference 10 above, under the conditions of state
environment assessment authority, for obtaining no objection
certificate, the notice given in two local dailes and the consent
letter obtained from the village president and block
development officer, the proceedings order of the Tamil Nadu
Pollution Control Board, the lease license security depart of
Rs.10,000/- paid original challan No0.006925 dated 26.05.2022
and five years extent tax Rs.2000/- paid original challan

No0.006860 dated 26.05.2022 are enclosed and for stamp paper



valuation Rs.2,19,000/- and out of this Rs.209,000/- paid on
28.05.2022 stamp fee receipt and for the balance Rs.10,000/-
stamp paper and draft lease agreement deed (Appendix-V) are

prepared and submitted.

In reference 11 cited, Director of Geology and mining
department letter dated 10.08.2020 annexed and came
G.0.No0.169 Industries (MMC-1) dated 04.08.2020, in the events
of issuing license is under rule 19 of Act 1959 is now
transferred and vested with Deputy Director and on that basis
the power of issuing lease license is vested with Assistant

Director on this date.

Hence on the basis of recommendation of sub collector
Pollachi and Assistant Geologist of Geology and mining
department and other basis of certificate issued by the Tamil
Nadu State Environmental Assistant Authority and with the
permission, issued by the environmental Engineer of Tamil
Nadu Pollution Control Board, Coimbatore South District, for
M/s.Pollachi Granite Company functioning at No.24/1,
Alagappa Layout, Venkatesa Colony, Pollachi, Coimbatore
District, at Coimbatore District, Kinathukadavu Taluk,
Chokkanur Village in S.No.444/1Pt. extent 2.42.0 Hect of Patta
land under rule 19(1) and 33 of Tamil Nadu minor mineral

concession rules, from 02.06.2022 to 01.06.2027 for a period of



five years (5) inorder to cut and take ordinary stone and gravels
earth subject to the conditions laid down by state
environmental assessment authority and with pollution control
board condition and further subject to the condition annexed

to, it is hereby ordered by issuing the quarry lease license.
Conditions :

1. For the nearby patta lands and public, there should not be any
hindrance and quarry of ordinary stone and gravel are to be

taken up.

2. To quarry work is to be carried out after leaving an interval of
7.50 to the nearby patta lands and 10.00 mtr for the north side

government poramboke land.

3. The quarry work is to be carried out after leaving an interval of
10.00 mtr. Protection interval for the streams going in the

western side of subject land.

4, The license sought land is to be planed with boundary pillars by

the Government Approved DGPS (Differential Global

Partionwing).
S. No polishing granite to be cut and taken.
6. No child labour is to be engaged as labour.

Encl : Conditions



To

@

Sd/-

Assistant Director
Geology and mining
Department,
Coimbatore.

M/s.Pollachi Granites,
24/1, Alagappa Layout
Venkatesa colony, Pollachy,
Coimbatore District.

Copy to

1. Sub - Collector, Pollachi,

2. Tahsildar, Kinathakadavu

3. Village Administrative Officer, Chokkanur,

ANNEXURE

Conditions

1. The license holder should pay the senaorage charge for the production
of stones, jelly and gravels are all to be paid before the minerals are
taken out to the Assistant Director of Geology and mining
department, Coimbatore and obtain trip sheet and consent chit and to
take the minerals out side for each load of gravels, stone and jelly, the
suitable severage charges are to be paid under Annexure 11 of Tamil
Nadu minor minerals concession rules without fail.

2.

The lease agreement should be registered and given with in the

stipulated time.



Without executing the lease agreement, if quarrying done, it will be
considered as illegal quarrying,

The license holder at is own cost plant the boundary stones, with
clear visibility and start quarrying the boundary stones are to be
maintain is good condition thought out the lease period.

The quarrying is to be done at a distance of 10 mtr. away from the
cartrck take, from the roads, railway, public works department camal,
the public usage area, the electricity and telephone lines and
worshiping places and ancient monuments, lease 50 mtr. protection
area and do quarrying work.

Only in the extent of lease, the lease holder is to do quarrying works,
if found that the quarrying is done is more area, penal action will be
taken and the license will be cancelled.

The lease holder is to pray to the license fee for the minerals taken out
from the quarry and under Annexure XII form the Tamil Nadu Minor
Minerals and get the consent chit and trip, shit from the Assistant
Director of Geology and minor mineral and send with the vehicle after
enclosing all clients. This invoice is to be printed is duplicates and
serial numbered and for the approximate loads to be taken by the
lease holder at the rate of the chit per load, calculate and in each
month, from the officer appointed by geological and mining

department obtain signature and seal and then use the chit.



10.

11.

12.

13.

14.

So

The lease holder is to send the delivery challan only from the quarry.
If the delivery challan is given in some other place or in some other
quarry, that the license will be cancelled and the amount will be
forefited by the government.

The lease holder is to maintain the register showing how much is the
minor mineral taken and how much is send through lorry, all the
details.

The lease holder is to show the suitable accounts delivery challan etc
when inspected by the revenue department officer or by geological and
mining department officers.

In the lease out area, it is only permitted to out and take boulders,
stone, fencing posts and gravel and the export type of polishable
granite should not be out and taken.

At each time coming to receive trip sheet the production in the quarry,
the delivered stones gravel, entered register and used trip sheet
counter foil are to be subject to audit.

Subject to Indian Explosive Act, the explosions are to be used in the
quarry.

The lease holder is to display board at his cost about his name, village
name, taluk name, S.No. extent, license number, license period, name

of minerals and the details.



15.

16.

17.

18.

19.

The District collector is vested with powers, if in case of of lease rules
and conditions to cancell the license or to fine or to penal action,
criminal action of the license is cancelled, all the lease security

The quarry works are to be carried at subject to the rules under Tamil
Nadu Miner Mineral Rules 1959 are the rules and regulations
informed then and there by the Government.

The lease will not be renewed at any cost.

Apart from the patta lands permitted, the nearby government
poramboke is not to be encroached and quarried.

No child labour should be engaged for work.

Sd/-



Registered under Society act No. 158/85 e
286 B, Telugu Brahmin Street, Coimbatore - 641 001. S

Phone: 0422 - 4203901 to 09 Fax: 0422 -4203904 Cell : 97155 12323

Deivathiru R. GOPALAKRISHNAN Sri G. RAGUNATHAN Sri R. GOKUL
Founder Chairman & Secretary Treasurer
g8—12-—22 &
TRUSTEES: 2
¥ Srimathi. R. Radhika OuGB, : L
e Srimathi. G. Iswarya P o Eﬁ%ﬁ@p&@ IR SlQITSse, . p
fd, DG B aITL gy :

J}#ﬁi* Sri. V. NandaK‘umarF.C.A ‘Lmeonm_)fﬁ(csi@&s{))

/\'@‘] (Chartered Accountant) SeBGISDLay.
"?ﬁ‘ © Sri. KMRK. Vijayakumar . , ,

o S - > W . . 0 . . ‘. . ' .
ﬁ?\ﬁ Sri. K. Sambasivam . Qun@pe. PO SNPDG! MRS Sallsaldr alatiaoil SIeHhn 6)SHIL LI

\',s il Sri. D. Gopala Krishnan

%.) g,

Sri. K. Venkatesan
PFE Sii. Aruchamy Gounder SIhSE GUDHSEIL  SRSD gl  SIHSE ST  eew.44d/leh
W) @asm_rfﬂasaiqb&@tb‘ oLNaEE S SOISI_[Ted G EOSTURISHD ey LMoo

(W{ Sri. A. Kalimuthurajan eé‘uaha,szﬁ “;La’ﬁ; Ibl_ﬁ'ﬁf) @Lmeu@na:&nb, Bt (l_.pe\JL'n GHT:al&Gﬂgl S ué,é‘ﬁ)@

4-‘54’:' I abs el LnSlyh eabung arann, SPFTHSSSL AL POOLIET  Sigyng)
@;dzﬁ Ouppel L prsan aoGa SBHE @ BFL&T Bevemes el FNVBY SHTHLOTD)
i B (henelepe.
S~ . 'y ; o . .
‘vp\»((\ SNHSBE  CSNL_BS | L SHHalposen BoealarssSaner SIFHSN O&BN(hHSD
'&]n; Sigyungdier  Lig LS BLSTG ©OUST eHoEhdS e alsuorer
LS oy U Geosnev. SPOMEID SMHEISE Bl QST RBL LD g8agyln ;
;‘H ’;i. LﬂTé.‘l'_lL]&G.n. @@).ﬁs@nsb WL’ (hid G)@ﬁ'a’j‘ése;ﬂ@mn@. 21 & SHOITET B angdbad
’\\,gy abD MIEHES 6bd alp AL @ensann UMSs e
WE' 2 pAUtSGL L&D ahosEnse absals ' BrLmamlh e  SIRTLSET :
N OsfulL(hdHe Cenass@mmn.
A ~ 2 é;.'"
\g:ﬁ‘ UL ES ' L
(L3 %
.ﬁ’%‘&s, ~
b’lj ‘-«,Y‘_j'}
&

ogncte pseir gitaw e Couguid QD ST e L apsgIttey wpraci st 4 Geuguth wulgyid gl

LSS CELE O OE I O EO S O

P
A




Ttewatels? Gy

&

MUTHYMALAI NARPANI TRUST
Registered under society Act No.158/85
No0.286, B.Telugu Brahmin Street, Coimbatore — 641 001.

Phone : 0422-4203901 to 09 Fax : 0422-4203904
Cell : 97155 12323

Mr.R.Gopalkrishnan Sri G.Ragunathan Sri.R.Gokul

Founder Chairman & Secretary Treasurer

Date : 08.12.2022

Mr.A.Kalimuthu Rajan,
Muthu Goundanoor,
Palarpatti Post,
Kinathakadavu.

Sub : Mr.Kallimuthu Rajan, application — Reg.

Through your above letter stated that in the name of M/s.Pollachi
Granite Company, you are going to start in S.No.444/1 the quarry
and crusher unit and due to that it will not affect your meditation
hall and you have received proper permission from the government

and requested to issue no objection certificate.
For your stating company, according to the license given by the

government, as to run your industry, we don’t have any objection.

But, after you start the work, if any way affected, we will inform you

and for that you have to take action and if no way we are affected



and only under that condition, we inform that we don’t have any

objection.

Your faithfully,

Muthumalai Narpani Trust.
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CERTIFICATE
Coimbatore District, Kinathukadavu Taluk, 01, Chokkanur Village,

Patta No.1617, comprised in S.No.444/1, extent 4.60.5 hect punjai
belonging to Mr. Kallimuthu Rajan, son of Ayyasamy, according to

the Village accounts.

In the above land 6.00 Ac (2.42.0 Hect) extent to start stone quarry
and in 3.00 Ac (1.21.0 Hect to erect a crusher unit, proper license is
obtained in the name of M/s.Pollachi Granite Company. The above
found S.No.444/1 extent of 6.00 hect of land 3.62.0 punjai Hect
extent of land, in the balance of land 0.97.5 P. Hect. During the
current fasali, 14.32, there are coconut trees is known by filed

inspection this is informed through this

Sd/-

Village Administrative Officer,
1. Chokkanur Village
Kinathukadavu Taluk.



1431 Fasali Coimbatore District, Kinathukadavoo Taluk,

O/o. Chokkam Village Accountant

First crop
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1431 Fasali Coimbatore District, Kinathukadavoo Taluk,
O/o. Chokkam Village Accountant

First crop
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Informed that, current fasali 1432 and 1431, 3.63.0 hect land is not

cultivated

Sd/-

Village Administrative Officer

No.1,Chokanur Village,
Kinathukadavu Tauk
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COPY OF MINUTES OF THE MEETING

2023 year January month on 9t day, Monday, morning at about

10.00 hours conducted Chokkam Panchayat Board ordinary meeting,

minutes.

Present : Thirunavukkarasu and attended members :

Sl.No.

Agenda

Resolutions J

1

Sub - 1 Kinathukadavu Panchayat Union,
Chokkanur Panchayat Limit, Muthu
Goundar Village, in S.No.444/1, Pollachi
Taluk, Pollachi Door No.24/1, Alagappa
Layout, functioning M/s.Pollachi Granite
to do the business of stone quarry, crusher
unit, from Tamil Nadu mines and minieral
and pollution control board, obtained
proper license. The above Pollachi granite
company at Muthu Goundanoor
S.No.444/1 land, as told by mines and
mineral, department and on the basis of

conditions, laid by Tamil Nadu Pollution

Control Board, as to do industry according
to the rules of the quarry, there is no
chances for pollution. If the above quarry
and crusher unit functions, the Panchayat
will get finance support and as to start the
above quarry and crusher unit we request
to district collector to take action and the
district mineral and mines joint director,
we are requesting for approval.

ROR - No.117/2022-]
Approved — Sd/-
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Lonlote? b

M/s.Pollachi Granites Company, functioning at 24/1,
Alagappa Layout, Verbetesa Nagar, Pollachi- 642001 and having
land at S.No.444/1 at Muthu Goundanoor in the Chokkanur
Panchayat, Kinathakadavo Taluk, Coimbatore District by the
above company as to conduct stone quarry and crusher unit,
obtained proper license from mines and mineral department and
Pollution control board. Hence according to the rules specified
by the mines and minerals department and pollution control
board stated rules and conditions, there is no chance to affect
the cultivators and public to be affected. Hence
Mrs.Bakiyalakshmi, son R.Rajan, and Mr.Mani kumaran of both
are creating several objections and hindrance even before stating
the quarry and crusher unit. Because Mr.R.Rajan is doing
crusher business for more than 20 years at Arisipalayam
Panchayat in the name of Amirtham Blue Metals. Hence
Kallimuthu Rajan when asked by Rajan to change the quarry in
his name all give, Kallimuthu Rajan told as it is not possible to
change the license given on once name. Hence there is previous
enmity between Rajan and Kallimuthu Rajan and Kalimuthu

Rajan has not given the quarry to Rajan, he joined Mr.



Manikumar with him and vandalism with previous enmity and
Vendalisim, as to function the Pollachi Granite, from the
beginning stage, Mr.Rajan and Mr.Manikumar jointly objecting
and doing many hindrances. Hence, if the Pollachi Granites
company quarry and crusher unit start working in our village,
there are chances for getting good income to our village. Due to
this we can do development works for our village, hence we, the
village people say that there is no any objection for functioning

M/s.Pollachi Granites Company crusher unit and quarry.

Sd/-President, Chokkanur
Panchayat,
And 17, Members with phone number,
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CousTTEUoTEmL0 LOHMILD 2 PEUIT H6VSHSISHM
SIEICILHT Qumm.
Bmwd.or. &g &, srid.eTerverdl(efl6n)., BT L Eeem GUéEH,
CeusTTaTITENLD E6mTTT @SS, Comuygmt s,
Gamena = 13 WIHSTI & UETTELD, LTSLIT HEHFLT EM6me,

Gameneu — 641018.

Flg 8 eTstor. g(p @1/ 831/2023  mrer 1 02.02.2023

S,

QuIeT:  Ughme Hegdinens opiiéms — Gamme T LD Qursierm& &
ol LD - Qerdsayrt emymld) whnpd STl &.& stevor: 444/1
%élmsug)pjlsu 3.63.04 Qg)_m&,l_rr umiuerellsd  GsmAnseTsme
LWETUTL D&M D]  auPhs Couemmstorenng  gusmmuliles
ofisma Camflug) — Gamiuns.

urisme: 1) Ceusmenarenio GIus @i, GeetTsmen gsur'reaerﬂsh &la & 6T

UL b1/ 55758/2017 i 17.09.2019 whmid 21.10.2019.
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fsireweresn/  Gomor  mrem  18.01.2023  (@eusuginuas Sl
ulefinden Gl wrer 18.01.2023) (@reflysgirmes, 24/1
Sjpatiur Ge ey, QeurusCLar smevesf), QumsTsmrdd) 642 001).
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From

W%@

Agricultural and former welfare Department

To

Mrs.K.Muthulakshmi M.Sc.. Agri ~ The Joint Director

Agricultural Joint Director

Kovai - 13.

of Town and Country
Planning
Coimbatore, Zone,
Corporation Complex
Dr.Narachappa Road
Kovai - 614018.

Letter No.0.DisC1/831/2023, dated 02.02.2023

Sir,

Sub :

Reg. 1.

Report about punjai land - Kovai District,
Pollachi Taluk, Chokkanur Panchayat and
Village S.No.444/1, extent 3.63.04 Hect of extent
for the industrial usage to give permission -
report called from Agricultural Department -
Reg.

Director of Agricultural, Chennai Letter No.
Scheme - 1/55758/2017 dated 17.09.2019 and
21.10.2019.

Town and country planning deputy director
letter - e-mail /coma dated 18.01.2023.
(downloaded by this office on 18.01.2023
(Kallimuthu Rajan, 24/1, Alagappa Layout,
Venkatesa Nagar, Pollachi - 642001.

On the reference cited letter, Kovai District, Chokkanur

Panchayat and Village, in S.No.444/1, at an extent of 3.63.04

Hect, requested to give permission for industrial usage, and

when the documents are perused, the following defects were

found and hence the documents are returned.



1. The S.No.444/1, extent 4.60.50 Hect is found in Patta,
Chitta and “A” register. But in the applicants letter it is
only 3.63.04 hect.

2. No FMB enclosed only Chokkanur Joint map in enclosed.
In the village administrate officer certificate, it is stated as
6.00 4 AC (2.42.0 Hect for stone quarry license and 3.00.4
Hect (1.21.0) Ac. To erect crusher unit, proper license is
obtained. The quarry land is also joined.

4. By the Chennai green tribunal for the land in S.No.444/1
the permission, is given, its show the details are asked for.
For that, no application is received and for that this office
deputy director of Agricultural appeared in person and
replied.

5. As to form quarry and to erect crushes, obtained proper
certificate and given license. Through there are suitable
documents to give no objection certificate by the
agricultural department, to since the come is filed against
the quarry owner and is pending to change this land for

other usage, the report cannot be given.

Sd/-Joint Director of Agricultural

Encl. Documents



BEFORE THE NATIONAL
GREEN TRIBUNAL, (S2),
SITTING ATCHENNAI

Original Application No.138
of 2022(S7)

S. Baghya Lakshmi,
V/S

The Director,
And 9 others

LIST OF DOCUMENTS FILED BY
THE 9t RESPONDENT

Ms.M.Velmurugan 1270/1995
Girija Velmurugan 1023/1998
K.S.Elangovan 419/1996
V.Sriram 2647/2021

Counsel For 10t Respondent
advsriram10@gmail.com
8610159425
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